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OA No. 260/2008 

JVIr. P.N. Jatt~ Counsel for applicant. 

Heard leamed counsel for the applicant. 

Leamed counsel for the applicant submits that in this case~ 
A.ppell<lte A.utlwrity 11as decided his appeal and submits t1lat l1e 
wants to withdraw this OA with liberty reserved to him to flle 
substantive OA for the same cause of action. 

In view of what has been stated above, the present OA is 
di'3posed of as withdrawn with liberty reserved to the applicant to file-­
substantive OA for the same cause ofaction. 
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